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THE CENTRAL ADMINISTRATI\4 E TRIBUNAL 
i I JAIPUR BENCH, JAIPilJR 
I ORDER SHEET 
I APPLICATION NO.: RA 03/2003 in o.~ Ol/ 2m3 

Applican ( s) J ami l Khan 
Respondent ( s) U·JI & Othe:cs 

ldvocate for Applicant ( s) 
Advocate for Respondent ( s) 

I 
INOTES OF THE REGISTRY 

ORDER OF THE TRIB · NAL 
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Fl:c. Nand l(isho:ce, Counsel for the applicant. 

Heard. V·le have per\. sed the order of the 

Tribunal dated 22.1 • .20J3 anc also. the RevieW 

Application. 

\.' 

2. It is seen that in t(1e OA though t\No reliefs 

had been claimed but in fact ·th\0) applicant wanted 

higbe:c seniority over one ~hri Aj ay Dixit. The 

resnondents withdraw the e; rlie:c order: and :cestore 
• 

·the posi-tion of the applic~nt, Wnich was s_, ""v- 1M 

the seniori·ty list dated 1).9.93. Thus the grievance 

of the applicant was · redr:esse d and this OA vJas 

rightly dismissed as havirg beccme infructuous. 

3. 
The contention of ·he applic:mt is that in 

the seniority list dated 0.9.98, the applicant had 

not been assigned correct seniority over Shri Aj ay 

Kumar Dixit. 
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"""'" not cha:nenged through tl eOA, the:ce is no me:rit 

Since the seni o:rii: y list dated 10.9 .'98 vJas 
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in the RevieW Applicatioljl and it is according.lY 

ol) 91o1~ 
r 
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dismissed .. 
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